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III to V above. [Placed in Library. See No.
LT-1S03/81].

Development Council's (Procedural)
Amendment Rules, 19¢l

SHRI CHARANIJIT CHANANA; Sir, |
also beg to lay on the Table a copy (in
English and Hindi) of the Ministry of
Industry (Department ~ of  Industrial
Development) Notification S. O. No. 42(E),
dated the 21st January, 1981, publishing the
Development Councils (Procedural) Amend-
ment Rules, 1981, under sub-section (4) of
section 30 of the Industrial (Development
Regulation) Act, 1951. [Placed in Library.
See No. LT-1800/81].

Report and Audited Accounts (1979- 80)
Of the Nehru Memorial Museum and
Library, New Delhi an”™ related papers

SHRI SITA RAM KESARI; Sir, on behalf
of Shrimati Sheila Kaul, I beg to lay on the
Table a copy (in English and Hindi) of the
Fourteenth Annual Report and Audited
Accounts * the Nehru Memorial Museum and
Library, New Delhi, for ". he year 1979-80,
together with Review by Government on the
working of the Society. [Placed in Library.
See No. LT-1876/81].

Statement showing the action taken by the
Government on various assurances, promises
and uiidei-takings given during various
Sessions

SHRI SITA RAM KESARI; Sir, 1 also
bejf to lay on the Table the following
statements (in English and Hindi) showing
the action taken by Government on the
various assurances, pioniises and
undertakings given during the sessions shown
against them: —

(i) Statement  No. XX—Eighty-Sixth
Session, 1973.

(i1) Statement
Session, 1974.

No. XVII—Ninetieth

(iii) Statement No. XVIII—Ninety-Fourth
Session, 1976.
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(iv) Statement No. XVIII—Hun-
dred-Third Session, 1977.

(v) Statement  No. XIV—Hun-
dred-Sixth Session, 1978.

(vi) Statement No. XIV—Hundred-
Seventh Session, 1978.

(vii) Statement No. XII—Hundred-Eighth
Session, 1979.

(viii) Statement No. IX—Hundred-Ninth

Session, 1979.

(ix) Statement No. VII—Hundred-Tenth
Session, 1979.

(x) Statement No. VI—Hundred-
Thirteenth Session, 1980.
(xi) Statement No. V—Hundred-
Fourteenth Session, 1980.
(xii) Statement No. IV—Hundred-
Fifteenth Session, 1980.
(xiii)  Statement No. II—Hundred-

Sixteenth Session, 1980.

[Placed in Library. See No.LT-
18.'i0/81 fn* fi) tn rxiiill

Tro Wif wEgElY (Wi 9zwr)
sfHA, woft WY qod S A 99
St AW F ZAm 97 vE F T
% fawn o7 & 3w fAae swm aEan
F | T W Eede oEAn 2 Ay 864
U 1973 FT Z 1 A 1973 F
ST ogEE faar @ ar sEET g
urd fwar s @y #4129 A o
qriEEAa 549, 1974, 1976, 1977
1978 BT 1079 % £ 1| 7 99 -
T F A A agl e s @ #
ag aw Fifgr &t & e g ¥
T A% & WAy 23 T wraAran v
fFa avg & oo Fa &1 srenE fran
| S 1 T, FHL W AeT aww
g @40 i A ow, e A
F1, FAT wgraa 79 &% famg &
qvgE g\ SE a% | S g,
AT &7 agataa w7 fawsr aga
A AAAT ATAIF , qE 20 TAT FH-
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%9 1 4z vF 97 # R fega e
FTAAT wgEar 4 s o dfea
a9, 1973 1 wreaya fan aar 4,
IAFT qIAA WA T 1981 F FAT,
i " fada @i 1 S T8
qAT A & At K qg awwre faead
TeEAEs  faare w2 IAE
AAT F1 A IAF ALl T AA AT 7@
g1 Wl EEEHE qI9 W owr 9 @
% 3Aa Wag W F FEAT WEAT E
fF a1, 1973 & faf a9 vgieg o
qEd " A4, 1981 # fwar o
TaET &1 9ffgga aw faon & gaw
¥ AT | 3OS AT WA FHED A
1976 ¥ FAT 797 394 =wAr faoE
a7 A AT AT A% 4% G
I AL W AE GEAT AL F HH
fe @7 smwEme fear war qr I
qrAT Sa AT Wy ZEIY a1, ARl
3§ ag FEAr AEAr § fn oS A
¥ TEH g A% § wred % -
FOT & A H | 4% OF FHQ AZA
F " g o1 @ W F fag
WA WHATE WIT AvAT 71 fAwa 2
qEETe ¥ qur A 47 5 gwe agl
fwft ot ®1 ¥ gHred 71 7T ¥
F fr e #ar oA F2w g3
@ g oA e F fFowm oW
faqre #3& 9z FEFT AT AT
1976 & fq9re F79 1 F1 A07HA
fagr ar 3z @ wsr 1981 ¥ fEar
AT TR 2N

SHRI K K. J-IADHAVAN (Kerala): Sir,...

' MR. DEPUTY
finish.

CHAIRMAN: Lei him

SHRI K. K. MADHAVAN,; Sir, there is no
translation.

[19 FEB. 1981]
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MR. DEPUTY CHAIRMAN: Translation
must be going on. You adjust the volume
there.

DR. BHAI MAHAVIR: Sir, I am
submitting that the question of un-
touchability is g basic one for this country
and the Government should have taken the
commitment Or assurance On that issue more
seriously. Then Statement No. (v) is about the
Coal India companies in regard to not having
deposited the provident fund dues. This again
is an issue which concerns the welfare of the
labour class. Howf many companies are there
with the Coal India Limited and that
provident fund deposits of theij employees
have not been deposited witii the concerned
authorities? It is such a. serious matter on
which they should not have taken years to
implement the assurance. Last one is about
the import of harvester combines. There again
the assurance was given in 1978.

SHRI K. K. MADHAVAN: Sir, there is no
translation, i do not understand it.

DR. BHAI MAHAVIR: Mr. Madha-van, I
am speaking in English so that you do not
have any difficulty. Now do you want to hear
me in Hindi?

The question was whether the Government
was importing harvester-combines and the
answer was that it was under consideration
and a decision would be taken. Now three
years have passed and the decision of the
Government has been given only now. I wish
to know from the hon. Minister of
Parliamentary Affairs who hag cone forward
with this igno-minous list of such delayed
fulfilments of assuranci”s if the Government
is not taking the House and the country for a
ride i: 1 this manner. They give assurances,
they tom-tom their policy and they have no
intention of fulfilling them, with the result
that the people are not only being kept in the
dark buf are purposely misled and duped.
This is something on which they should
clarify, before they are allowed to lay the
papers.
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SHRI B. N, BANERJEE (Nominat. ed): I
have been a member of the Committee on
Government Assurances for the last two
years. The Committee goes through those
assurances and compels the Government to
fulfil them. It is not that i am supporting the
delay. But what J would like Dr. Bhai
Mabhavir to tell Us is as to what prevented his
Government to fulfil the assurances between
1977 and 1979. There were a number of
assurances made from 1973 to 1976,

DR. BHAI MAHAVIR; Our ex-Secretary-
General gets up to defend the Government on
an issue like this. From 1973...

MR. DEPUTY CHAIRMAN; There is no
need for a reply. (Interruptions). Please don't
repeat,

DR. BHAI MAHAVIR: I am not
repeating. I am asking them: Is this the only
defence?

SHRI BHUPESH GUPTA (West Bengal):
Sir, Mr. Banerjee hag raised a very relevant
question. Why did his Government not fulfil
the assurances? Mr. Banerjee ig an experienc-
ed man. He should know that people talk
sense only when they are in the Opposition.
Now; Sir, I would advise the Government
also sometimes to act sensibly. Kesariji, do
not delay them. Do not leave them for another
Janata Government to fulfil. So whenever you
give assurances, you take the initiative with
the concerned Ministry to see that the
assurances are quickly fulfilled. Then there is
some meaning in giving the assurances and
our waiting for the fulfilment of those
assurances. If so many years are taken, there
is nO point.

MR. DEPUTY CHAIRMAN; The
Committee on Government Assurances will
look into the matter that has been raised by
D-. Bhai Mahavir.

Now 1 call the next person to lay the
papers.

[RAJYA SABHA]
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Notifications of the Delhi Administration

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): Sir, I beg to
lay on the Table:

I. A copy each (in English and Hindi) of
the following Notifications of the Delhi
Administration® under sub-section (2) of
section 148 of the Delhi Police Act, 1978: —

(1) Notification No. 3652/Spl. Cell,
PHQ, dated the 10th December, 1980,
publishing the Delhi Control of blasting in
public places Regulations, 1980.

(i) Notification No. F. 10/5/79.
Home(P)/Estt., dated the 17th December,
1980.

(ii1) Notification No. 4935/Spl Cell,
dated the 29th December, 1980, publishing
the Regulations for Licensing and
controlling places of public Amusement
(other than Cinemas) and Performances for
public amusement, 1980.

(iv) Notification No. 5207/Spl.. Cell,
dated the 29th December, 1980, publishing
the Delhi Control of erection or exhibition
of a. dvertis-ing devices Regulations, 1980.

(v) Notification No. F. 10/52/80-  Home
(P) Estt, Vol, III, dated  the 29th December,
1980, publishing the Delhi Police (Promotion
and Confirmation) Rules, 1980.

(vi) Notification No. F. 10/53/80-Home
(P)/Estt., dated the 29th December, 1980,
publishing the Delhi Police
(Miscellaneous) Matters Rules, 1980.

(vii) Notification No. F 10/52/80-
H(P)/Estt, Vol. 1I, dated the 30th
December, 1980, publishing the Delhi
Police (Punishment and Appeal) Rules,
1980.

(viii) Notification No. F. 10/52/80-
Home (P) Estt., dated the 31st December,
1980, publishing the Delhi



